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Mr. Mshendra Shah, «~cunegel for the spplicant

Mr. V.S.Gurjar, ocvnsed for the resprndents

¥

The learned counssl fer the veespondsnts =t the khreshold

the entevtaining this

-

metier

cppoges  jurisdicticn of Tribunel dn

spplicetion, He eubmitted that  the subjz ot of this

spplication s & gubject metter pervtaining te the TIndustrizl
Disputes At 3pd a& guch this Tribansl cennct  enterizin this

application. The learned counsel Tor the ppplicsnt dies not diepute

the position of lsw snd some judaments keing pronounced helding

that the Centrsl Administrative Tribonsl wonld  not havs
jurisdiction to entertain such 3 Jdispnte.
2. In view of the settled lsw fhat vegerding the metiers

pertaining to the industrisl dispute, this Tribwnal has nct keen

entertzining the sppliczticn bring Fevepd the jurisdiction of this

Lomnm

Tribunzl, we think that the applicsticn ~zpnct be meintzinsble o

the seme reascn. In this view of the metter, we think it

arpropriste to pE8F ths crder 23 under:-
"Applicaticn is returnsd to the appli~znt for presentstion

the propsv ~omrt. The cffice iz hevelky dirvected to

cturp ths pepers to the arplizent 'a counsel. Mo coste
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